IN THE CEMTRAL ADMINISTRATIVE TRIBMIAL, JATIPUR BENCH, JAIPUR:

LA S 22 £

Date of Decision: 02.,3.94.

03 /20788

/
F.Jls YADAV & 10 (THERS* oo o AFPLICANTS.
) VS .

WIION OF INDIA & OTHERS ess HESPQULENTS.
CCORAM:

HOMN 'SLE M2, COFAlL KRISHUA, MEMEER (J).
HON'3SLE MR. O.P. SHaFMA, FEIMBREP. (R) .

For the Applicants eees SHRI J.K. FAUSHIK,
Por the Responidents .o o3HRI MANIZH BHANIDARI.

FER HOM'BLE MR. Cl.F. SHARMA, MEMBER (a).

arelicants R.M. Txdav and 10 “thers have filed this
application u/s 19 »f the administrative Tribunals act, 1925,
whersin they have m=de the following dAirecti-ns

"l. Thszat by an appropriate order/direction, respondents
be Airected to Alstributs /oreate posts of Guards ()
Zecizl in Fotabivision and Ratlam Division in
proport ionste to the manbzer o»f Mall /Evpress trains
ranning in to> the Jeograchicsl area of Kota Division
vis=-a-vis Ratlam Division.

2. That by an approprizte order/iirection the respone-
dents e further AdAirected to allow the Mail /Ewpress
trains running in major portion of geographical
area of Iota Division by Guards (4) Specizl of Fota!
Division.

AN

3. That a direction may als> bz issned whersby all
newly introduced Maill /Express trains as aleo
holiday or other special trains (Mail/Exp.) passing
through Kota-FRatlam Divisi-n be allotted to and
worked by the Guards 'aA' Spzcilal of Kota Divisicn.®

2. We have heard the learnad couns:zl for the parties and

have gone through the records. Ths substance of the case, as

- exrlained by the learned counsel £or the applicants, iz that the

moving with the trainsin Fota Division is

]

number of Zasrd

comzgratively less than the numbzr in Eatlam Division, having
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regard to the geographical spread of Fota Division. The resalt
iz that Guards from cther divisions, particualarly Ratlam Divisio
man theltrains vhen these pass through Kota Division. This

affects the avenues of promction £or SGuards inﬁhe ¥ata Divisinn
The learned counsel f£or thz applicants has invited‘our attentio
to & represazntation dated 7.9.37 (Znnexure A-S)_made by the

Gusrds of lota Division to the General Manager, westernhailway,

in this regard.

3. On a =areful coinsideration o£ the matter we find that
- a matter _
it is essentially/which has t3 be resolved by the ajministratio
We cannat sit in the chair of the administrative authorities
and decide what should be the pnumber of Guzrdz in a partimlar
division and whethzr the Guards of one division should man the
trains running through ansther division.. It iz expected that
the Administration will examine this ma?ter in detail, slso in
the light of the recrssentatizn (Annexure A-5) submittzd by
the applicants and tale an aprropriate decicsion in the matter
as earlf as possible.

observations the 0L ic Alsmissed with no
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